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DATE OF DECISION _10.7.887

Mr.A.S5atyanarayana Petitioner
Mr. V.Venkataramanaiah Advacate for the Petitionerts)
“Versus
1« Teleccm Dist. Engineer, Karimnagar.
2, Director, Telscommunications, Respondent
wWarangal. : :
3. General Mananer, Telecommunicatipgns
’ _ AP Cirsle, Hyd erdrad, ‘ESV“‘.’“" for the Responaciu(s)

CORAM
The Hon’ble Mr, B. N. Jayasimha, Vice Chairman,C.A,T,, Hyderab ad,

The Hon’ble Mr. D.Surya Rao, Member (3), C.A,T., Hyderabad, \

{. Whether Repdrters of local papers may be allowed to see the Judgement?

(o
2. To be referred to the Reporter or not? . Vo
3. Whether their Lordships wish to see the fair copy of the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunal?
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Original Application No. 432 of 1987

The appli;anf hereip who ig gquing as a.

Télephone Operator in Karimnagar Telegphone Exchange,

has filed this application questioning his transfer to

Husnabad Exchaﬁge falling under Karimnagar District

Haadquaftérs,in fhe capacity of a Telephone Operator. The

applicant qguestioned his transfer on the ground that his
tréa&ment.

Wwife is also uorking at Karimnaggr and is undergoing‘médical

under Ayurvedic Doctor at Karimnagar. The app}icant's

presence at Karimnagar is necess;ry Fo? a period of one 3

year for continuation of the treatment of his wife. The

main ground'on which the applicant's Qransfer is sought to be

impugned is that no guidglines issued by the Department

of Perssnnel and Training in o.m.Nb.zaaa4/7/e§-Estt.( A)

dated 3. 4.1986 have been Folloued,'uherﬂin it i; stated

the Cadre Contfolling Authority should ensure ‘that

that/dhere a spouse belong . to the same Central Services,

they should be posfed to the same stgtian.

2. | Admittedly, the applicant and his.u1fe are

Ty bt mo lagol ight 1o counin, 1ol Tty Samid e conbimnd afe i ey c?*’ "

working in Karlmnagar since 1979, k On the representation

. , . 1 s .g o-e M
of the applicant's wife, the Department ig expecked to post

his wife also to Husnabad, The only objection of the
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-
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applicant is theat fhere are no medical facilitlies
auailable.atlHusnabad.
e ‘7 We have heard ﬁhe learned'counéel for the
aﬁplicant and Sri.G. Pafmgshwar Rao, advoqate repfesenting
Sri. K. Jagannath Rag, Standing Coonsel fér the Central.
Governmeant. Sri, G.Parmeshugr Rao' states that the pepartment
is willing to.conSidar the request of the applicaent and his
wife for their posting to a place other than Karimnagar;
L. .irw.  The applicanﬁ and his vifa hﬁﬁ%—fﬁﬁﬂ%&%ﬁé—fér
_ _ o : | "
their posting to-aasditebls placer—They may make application
in this regard within é week Prom-%cday- Until alternate
posting is given fo them, they may Ee retaiped.at Karimnager .
4, ' In tHe result, we sge no merits in this

_ ab Wi oRuad¥on
application and is accordingly dismissedk There will be no
order as to costs.

Dictated in ths open court,

( 8. thgzgg;imha ) ‘ (.o, Ezz;zyﬁao )

Vice Chairman ‘ ‘ Member (3J)

Dated this the 10th day of July 1987




